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Assistance by Central Electricity
authority to WAPCOS for nreparation
of reports of projects of other countries

*412. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of
ENERGY be pleased to state:

(a) whether assistance was given by
Central Electricity Authority to
WAPCOS for the preparation of de-
tailed project reports of the projects
of other countries;

(b) if so, the names of the countr.es
and the projects; and

(c) whether they are paying any
fee for it?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (%)
Yes, Sir. The names of the countries
and the projects for which assistance
has been/is being given by the Cen-
tral Electricity Authority to WAP(COS
are as under—

Name of the Projects
country
Afghonistan (A) 1. Kajakai Project

2. Salma Dam Pro-
ject,

(B) Micro Hydel Schemes

1. Bamiyan

2. Khulm Stage I

3. Faizabad

4. Samangan Stage I’
5. Taluguan

6. Khanabad Alchin
7. Pule Khumri

8. Bazarak (Astanc)
9. Baghlan

Mauritius 66 K.V. Transmission

Lines.

Nepal . . Devighat Hydro Electric
Project.

Sri Lanka Kotemale Hydro Electric

Project.

Chukha Hydro Electric
Project.

Burma . Rangoon Water Supply
Project.
Philippine: 1. Tago P.S.

2. Gibong P.S.

(¢) WAPCOS are paying fees to the
Central Electricity Authority for the
assistance rendered by the Authority.

Advertising small number of vacancies
by UPSC

*414. SHRI R. L. KUREEL: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Union Public Ser-
vice Commission have adopted a nrac-
tice of adwvertising a small number of
vacancies in a particular post/grade
for filling up on the basis of the Tom-
bined Limited Departmental Competi-
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tive Examinations and then allowing
the indenting Departments to increase
the number by any extent, say 400 per
cent to 500 percent in certain rases
without bringing the additional ~num-
ber of vacancies to the public notice;
and

(b) if not, the reasons why the
UPSC allowed the Railway Ministry to
increase the number of vacancies i1.om
2 to 9 which were filled up in the
Section Officers’ Grade of the Railway
Board Secretariat Service on the .e-
suits of the Combined Limited De-
partmental Examination held by the
UPSC in September, 19767

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAI'RS
(SHRI 8. D. PATIL): (a) and (b).
The tfollowing instructions were issuel
by the Ministry of Home Affairs as
far back as 1967 to Ministries/Depart-
ments.—

(i) The Ministries/Departments
making recruitment through compe-
titive examinations held by the
Commission should assess caref illy
the number of vacancies required to
be filed during a particular recruut.
ment year, with due regard to all
relevant considerations, including
the vacancies likely to occur as a
result of retirements, promotions,
etc., and report these to the Com-
mission in time for being notified
by them in their Notice for the infar-
mation of prospective candidates, so
that, as far as possible the necessity
of taking more (or less) candidates
than originally notified does not
arise.

(ii) Any vacancies arising there-
after, but before the results are an-
nounced, should be notified forth-
with to the Commission. In cther
words, firm requirements are re-
quired to be intimated to the Tom-

mission well before the results are
announced.

(ili) Once the results are publish-
ed, adidtional persons should not
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normally be taken till the next exa-
mination. Nor should vacancies re-
ported before declaration of the re-
sults, be ordinarily withdrawn after
declaration of the results. If, how-
ever, some of the candidates re-
commended/allotted for appointment
against the specific number of
vacancies reported in respect of
a particular examination do not
become available for one reason or
another, the Commisison may be
approached, within a reasonable
time, with a request for replace-
ments from reserves, if available.
When replacements may not be
available the vacancies that may re-
main unfilled should be reported to
the Commission for being filled
through the next examination.

The above instructions are gtill in

force and have been reiterated from
time to time.

As regards the vacancies filled in
the Section Officers’ Grade of the
Railway Board Secretariat Service on
the results of the Combined Limited
Departmental Competitive Examina-
tion, 1976, the Ministry of Railways
(Railway Board) had initially repor-
ted 2 vacancies for being filled on the
results of the examination. Accord-
ingly 2 vacancies were jncorporated in
the Commision’s Notice for the infor-
mation of prospective canddates. Sub-
sequently on 28th April 1977 the Mi-
nistry of Railways informed the UPSC
that the number of vacancies they
wanted to be filled on the results of
this examination had increased. to 9,
the reasons being as follows:—

(1) As a result of the pace of in-
troduction of the Desk Officer System
in the Ministry having been quicker
than originally anticipated and the
introduction of the system in inore
branches the number of vacancies
had increased to 9; and

(2) Since the next examination,
scheduled originally to be held on
5th April, 1977 had been postponed,
they had decided to fill the increas-



43 Written Answers

ed number of vacancies on the tasis
of the 1976 Examination so as to
avoid ad-hoc promotions.

As the increase of the number of
vacancies had been intimated by the
Ministry well before the declaration of
the final results of the examination
on 6th Ausgust 1977, the UPSC noted
the requirements- of the Ministry and
recommended candidates for ali the
9 vacancies finally reported by the
Ministry.

Banning of Communal and Anti-
National Organisations

*415. SHRI HITENDRA DESAI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(«) what is the policy of Govern-
ment regarding banhning communal or
anti-national organisations; and

(b) is Government considerinz to
ban Anand Marg?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
The Unlawful Activities (Prevention)
Act, 1967 lays down the circumstances
under which any association can be
banned.

(b) No such decision has been taken
by Government.

Polftical prisoners in Jails

*416. SHRI MUKUNDA MONDAL:
Will the Minister of HOME AFFA'RS
be pleased to lay a statement showing:

(a) the number of all categories of
politica]l prisoners still in jails, Statc-
wise; and

(b) how many of them are MISA
detenus, DISIR detenus, under-i-ial
prisonerg and convicted political pri-
soners?

DECEMBER 14, 1977
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THE MINISTER OF HOME APF.
FAIRS (SHRI CHARAN SINGH): (a)
the term ‘political prisoner' is not de-
fined under law and, therefore, it is
aot possible to coliect precise infor-
mation in this regard.

(b)Y Government have taken steps
to ensure that all prisoners either
under preventive detention or prose-
cuted/convicted for acts directly relat-
able to their political beliefs or poli-
tical activities shoul!d be immediately
released. According to Iinformation
available with Government, the total
number of MISA detenus. including
plitical prisoners. was 399 as on De-
cember 3, 1977. They include 385
foreigners. 11 hardened criminals and
anti-social elements in Maharashtra,
two insurgents in the North-Eastern
region and 1 Naxalite in Tami]l Nadu.
In regard to DISIR also, Government
have issued instructions to State Gov-
ernments to withdraw pending cases
ugainst under-tria] priscners and to
remit the unserved portion of the sen.
tences except in the cuses of econo-
mic oflenders and those who have in
dulged in acts of violence. Govemn-
ment have not reecived any complaint
that any such person is still in prison.
As regards offences under other laws,
Government would take up the matter
with the concerned State Governments
if any specitic cases of prosecutions on
account of political activities are:
brought to its notice.

Inclusion of Konkani Ianguages in’
eighth Schedule of Constitution

*417. SHRI EDUARDO FALEIRO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there is a strong de-
mand that Konkani, the mother ton-
gue of the majority of the people in
the Konkan area, be included in the
8th Schedule of the Constitution;

(b) whether Government have re-
ceived specific proposalg to this effect;





